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No. 423/XXXVI(3)/2025/59( 1)/2025
Dated Dehradun, December 1 5, 2025

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of ‘The Uttaralkhand Jan Vishwas {Amendment Of

Provisions) Ordinance, 2025 {Uttarakhand Ordinance No. 05 of 2025).

As promulgated by the Governor on 15 December, 2025.

THE UTTARAKHAND JAN VISHWAS (AMENDMENT OF PROVISIONS)
ORDINANCE, 2025

[Uttarakhand Ordinance No. 05 of 2025]
[Promulgated by the Governor in the seventy-sixth year of the Republic of Tndia]
An
Ordinance
to amend certain enactments for decriminal ising and rationalising offences to
further enhance trust-based governance for case of living and doing business,

WHEREAS, the State Legislature is not in session and the Governor is
satisfied that circumstances exist which render it necessary for him to take
immediate action;



TTRMETS ITERY Tore, 15 fawar, 2025 $0 (ST 24, 1947 ¥H A

NOW, TIHEREFORE, in exercise of the powers conferred by clause (1) of
Article 213 of the Constitution of India, the Governor is pleased to promulgatc the
following Ordinance:-

Short title and l.
commencement

Amendment of 2.
certain
enactments

Revisions of 3.

fines and
penalties

Savings 4.

th

Power to
remove

Arav

difficuities

(1)This Ordinance may be called the Uttarakhand Jan Vishwas
(Amendment of Provisions) Ordinance, 2025.

(2)It shall come into force at once.

The enactments mentioned in column (4) of the Schedule are
hereby amended to the extent and in the manner mentioned in
column (3) thereof.

The fines and penaltics provided under various provisions in
the enactments mentioned in the Schedule shall be increased
by ten per cent of the minimum amount of fine or penalty, as
the case may be, prescribed therefor, after the expiry of every

three years from the date of commencement of this Ordinance.
The amendment or repeal by this Ordinance ol any enactment
shall not affect any other enactment in which the amended or
repealed enactment has been applied, incorporated or referred
to;

and this Ordinance shall not affect the validity, invalidity,
cifect or consequences of anything already done or suffered, or
any right, title, obligation or liability already acquired, accrued
or incurred or any remedy or proceeding in respect thereof, or
any release or discharge of, or from any debt, penalty,
obligation, liability, claim or demand, or any indemnity
already granted, or the proof of any past act or thing;

nor shall this Ordinance affect any principle or rule of
law, or established jurisdiction, form or course ol pleading,
practice or procedure, or existing usage, custom, privilege,
restriction, exemption, office or appointment, notwithstanding
that the same respectively may have been in any manner
aftirmed, or recognised or derived by, in or from any
cnactment hereby amended or repealed;

nor shall the amendment or repeal by this Ordinance of
any enactment revive or restore any jurisdiction, office,
custom, liability, right, title, privilege, restriction, exemption,
usage, practice, procedure or other matter or thing not now
existing or in force.

ITany difficulty arises in giving effect to the provisions of
this Ordinance, the State Government may, by order, not
inconsistent with the provisions of this Ordinance, remove that
ditficulty:
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Provided that no such order shall be made after the expiry

of a period of
Ordinance.,

two years [rom the commencement of this

THE SCHEDULE
(See Section 2)

No.

~ No.

Short title

3)

Amendments

&)

L~~~
n
~—

(1)
L

06

The Uttarakhand
River Valley
(Development
and Management)
Act, 2005

In section 23.-
(1) sub-section (2) shall be substituted as
follows, namely-

“(2) Any person who obstructs the entry of a
person Authorised under section 16 to entry
or molests
be
thousand

imto or upon any land or building

such person after such entry shall

with fine of [ve

punishable
rupees”.
(1)) clause (d) of sub-section (3) shall be
substituted as follows, namely-
“(d) For the purpose of obtaining
permission or NOC under section 21 of
the Act makes a statement which is false

any

in any material particular or in any way
pollutes the River Valley or otherwise
contravens the provisions of this Act
shall be punishable of
minimum two thousand and maximum
of ten thousand rupees for first offence
and minimum of ten thousand rupees

with  fine

and a maximum of twenty thousand
rupees for subsequent offences:”

(1) after clause (d) of sub-section (_3)
following proviso shall be inserted, namely-
“Provided that in cases where there is
a violation of clause (a) and (b) of sub-
section (3) of section 23, the offender shall
be punished with a fine of fifty thousand
rupees or imprisonment of up to (wo
months or both.”

P

2013

07

The Uttarakhand
Flood Plain
Zoning Act, 2012

[n section 13,-
(1) clause (a) and (b) shall be substituted as
follows, namely.-

(a) with fine which may extend to five

hundred rupees, and
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(b) with further fine which may extend 0]
one thousand for each day during
which the offence continues after
conviction under clause (a); and

(i1) following new clause (c) shall be inserted,
as follows, namely:-
“(¢) In cases where a subsequent offence
of the same nature has been committed a
fine which may extend to twenty thousand
rupees or simple imprisonment for a term
which may extend to two months or both,.”
3. 12013 | 17 |The Uttarakhand | In section 10,- ]
Plastic And Other | for the words “ three months”, the words
Non- “one month 7 shall be substituted.
Biodegradable '
Garbage
(Regulation — Of
Use And
Disposal) Act,
2013
4.1 2016 18 | The Uttarakhand, | In section 5 for the words “six months”, the
Reforms, words “three moaths” shall be substituted.
Regularization,
Rehabilitation
Resettlement and
Prevention of
Encroachment of
the Slums located
in  the  Urban
Local Bodies of
the “State Act,
2016
3. 2019 07 |The Uttarakhand | In section 5,-

Public  Services
(Reservation  for
Economically
Weaker
Sections)Act,
2019

(1) i sub-section (1), for the words,
figures and sign *“be punishable with

imprisonment which may extend to 3
nonths or with fine which may extend to
20000 or both;” the words, figures and sign
“be punishable with fine which may extend
to Rs. 40,000/ shall be substituted;
(i1) sub-section (2) shall be omitted;
(iii) sub-section (3) shall be omitted.
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2020

1 2020

08

The Uttarakhand
Organic
Agriculture
Department
2019

Act,

Section 12 Shall be substituted as follows,
namely:-

“12.  Whoever violates
section 3, 4, 5, 8 or 9 ol this Act, shall be
punishable with a minimum fine of rupces

provisions of

fifty thousand which may extend to rupees
five lakh and shall, in addition, be required
to call back the prohibited goods as
specified under sub-section (1) of section 3
and sold by him in the area notified under
sub-section (2) of section | within thirty
days and to submit an affidavit to the

Regulatory Authority confirming
compliance therewith:
Provided that any person who

defaults in the payment of such fine shall
be lable to pay an additional amount ol
tupees one thousand for every day during
which such default continues.”

Fruit  Nurseries
(Regulation) Acl,

2019

In sub-section (1) of section 18,

for the words, figures and sign “on first
conviction shall be punished with the
fine which may extend to Rs.50,000/-
(Fifty thousand) and in default of
payment of fine with imprisonment
which may extend to six mouths and be
punished on sccond ov subsequent
conviction with imprisonment which
may extend to six months and fine
which may extend to Rs. 50,000/~ (Fifty
thousand).” the words, figures and sign
“on first conviction shall be punished
with 2 minimum fine of Rs. 1,00,000/-
(One lakh) which may extend to Rs.
5,00,000/~(Five lakh) and in default of
paymient of fine with a further fine of
Rs. 1,000/- (Owne thousand) per day
until the date of final payment and in

cases of a second or subsequent
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’ conviction, shall be punished with a
‘ fine which may extend upto Rs. |

10,00,000/- (Ten 1lakh).” shall be
substituted;.

LT GEN GURMIT SINGH,
PVSM, UYSM, AVSM, VSM(Ret_d_)
Governor, Uttarakhand.

By Order,

DHANANJAY CHATURVEDI,

Principal Secretary.

HoTH00 (3mR0s0) 26 / faenft / 532—2025—100+500 R (Fvger /afsman)



